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DATE OF DECISION 
24.4. 1990 

ira!rnj 

Mr.IvR Rajendran Nair 	Advocate for the Applicant (p 

Versus 

SDI Quil.andy Sub Divn. 	Respondent(s) 
and others 

Mr .c-.Kpchunni Nai r ,ASC— Advocate for the Respondent (s) 

CORAM: 

The Honble Mr. S.P.Mukerj i, Vice Chairman 

The Hon'ble Mr. A .V. Haridasan,Judicial Member 

Whether Reporters of local papers may be allowed to see the Judgement? ji 
To be referred to the Reporter or not? tr0 
Whether their Lordships wish to see the fair copy of the Judgement? frO 
To be circulated to all Benches of the Tribunal? 

JUDGEMENT 

(Hon'ble Shri S.P.Mukerji,Vice Chairman) 

Heard the learn'ed'counsefOr'bOth the parties. 

In this application, fild under Section 19 of the Adminis-

trative Tribunals Act the:.applic'an.t ,who has been working on a 

provisional basi Packr: at Chemancherry Post Office 

since 1.5.89 has prayed that he should also be considered 

for regular selection 	along with other candidates 	even though 

he has not been sponsored by the Employment Exchange. The applicant 



.2.  

was allowed to participate in the selection under the interim 

orders of this Tribunal., 

2. 	 In the reply statement the respondents have stated 

that the applicnt has been selected for the post of E.D. 

Packer on the basis of the interview jherhd for selection. 

This Tribunal has been consistently holding the view that 

an existing incumbent to a post of E.D.A. sho.ul.d also be 

considered for regular appointment along with other candidates 

and this consideration should not be barred by the mere fact that 

his/her name had not been sponsored by the Employment Exchange. 

On the basis of this approach, we direct the respondents to con- 

sider appointing the applicant if he is otherwise eligibleon the 

1 

basis of 	the 	selection/interview held on 4.9. 1989 even though 

he had not been, sponsored by 	the Employment Exchange. Action 

on the above ii'nes should be completed within a period of one 

month from the date of con'nunication of this order. There wil 

be no order as to costs.- ,ff; 	
11 

(A.V. Haridasan) 
Judicial Member 

24.490 

(S.P.Mukerj i) 
Vice Chairman 

Ksn. 

/ 
/ 


